FORM 26
(See rule 44)

Affidavit to ‘be filed by the candidate along with neminption paper before the
returning officer for election to BIHhR‘LEGiSLATI:UE ASSEMBLY (Name of the House) from
143, TEGHRA Assembly constituency (Name of the constituency).

PART -4

| BIRENDRA KUMAR ** Son/-dougltesiwife of SHRI RAM BALAK MAHTO | fged 63 years, resident of
RAJENDRA NAGAR, P! 5. - KADAMEKUAN, PATHA — 800 003, {Mention full pestal address), a candidate at
the abave election, do hereby solemnly affirm and state on cath as under:-

(1) 1am a candidate set up by RASHTRIYA JAMATA DAL [** name of the political party)/* *am

ceRtestHng-acanndependentcandidate.

(**strike out whichever is not applicabla)
12} My name is enrolled in 183, KUMHRAR - GENERAL, Bikar {ramme of the canstituency and the

State), at Serial No. 641 in Part no. 46.

(3] My contact telephone numbers(s) is fare 0612-2673617 and my e-mail id (if any] is Mil.
(4) Details of Permanent Account MumberiPAN) and status of filing of Income Tax retwrn:-

| 51 Ne. Mame PAN The financial Total income al

year for which shown in
the last Income- Income-tax
tax return has return{in Rupees)
been filed 4 |

1, BIRENDRA KUMAR AEAPESSIIN F.Y-2015-2016 Rs. 31,05,801/-

2. JAYSHREE ACCPIO01I2D F.¥—2015-2016 | Rs. IH,[-,‘rD,ﬁEi'?x'-

3. BIRENDRA KUMAR HUF | AAGHBES138 | F¥-2015-2016 | Rs. ,15,868/-

¢
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{5} 1amfam not accused of any nﬂeﬁu:sl punishable with imprisonment for two years or more in a
pending case(s) in which a charge(s) has/have been framed by the court(s) of competent
jurisdiction.

If the deponent is accused of any such offence(s) he shall furnish the following information:- N.A

i) The following case {s) is/are pending against me in which charges have been framed by
the court for an offence punishable with imprisonment for two years or more;-

{a) Case/First Information Report No./Nos,
together with complete details of concerned
Police Station/District/State

(b} Section(s) of the concerned Act{s] and short
description of the offence(s) for which
charged.

(c) Name of the Court, Case Mo. and date of

order taking cognizance: il

id) Court{s} which framed the charge(s) MNA

3] Date(s) on which the charge(s) was/were

framed -

{f) Whether all or any of the proceedingsis) have
been stayed by any Court(s) of compatent M.A
jurisdiction

(i) The following case(s) is/are pending against me in which cognizgnoe has been by the
court[ other than the cases mentioned in item [i) above]:-

{a} Name of the Court, Case No. and date of

order taking cognizance: .

() The details of cases where the court has
taken cognizance, section|s) of the Actis)
and description of the offence(s) for which
cognizance taken

i) Details of Appeal(s) fApplication(s) for
revision (if any) filed against the above N.A
grder(s)

6. | have-been/have not been convicted of an offence(s) [other than any offence(s) referred tain
sub-section (1) or sub —section [2), or covered in sub- section (3], of section 8 of the
Representation of the People Act, 1951 {43 of 1951)] and sentenced ta imprisonment for one
year or more. MA,

If the deponent is convicted and punished as aforesaid, he shall furnish the following
information: NLA. E

In the following cases, | have been convicted and sentenced to imprisonment by a court of law:

(a) The details of cases, Section(s) of the concerned
Act(s) and description of the offence(s) for which M.A
conmvicted

L] Mame of the Court, Case No. and date of order(s) : MN.A

) Funishment imposed N.A

[d) Whether any appeal was/has been filed against the |
comviction order. If so, details and the present status BLA |
of the appeal: J
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7. That | give herein below the details of the assets (movable and immaovable etc.) of myself, my
spouse and all dependents:
A. Details of movable assets:

Mote: 1. Assets In join name indicating the extent of joint ownership will also have to be given.

Note: 2. In case of case of deposit/Investment, the details including Serial Number, Amaunt,

date of deposit, the scheme, Name of the Bank/Institution and Branch are to be given.

Mote: 3. Value of Bond/Share Debentures as per current market value in Stock exchange in
respect of listed companies and per books in case of non- listed companies should be given.

Mote: 4. Dependent here has the same meaning as assigned in Explanation {v) under section 754
of the Representation of the People Act, 1951.

Note: § Detalls including amount is to be given separately in respect of each investment

sl

HNa.

Description

Self
BIRENDRA
KLIMAR

Spouse
JAYSHREE

Oependent -
1

Dependent -2

0]

Cash in hand

Rs. 2,25,000/-
(Approx.)

AS an
31.0%8.2017

Rs. 1,50,000/-

(Approx.)
Az on 31032017

&

Mil

il

fii}

Detail of deposit in Bank
accounts(FORs. Term
Deposits and all other
types of deposits Including
saving accounts), Deposits
with Financial Institutions,
non-Banking Financial
Companies and
cooperative societies and
the amount in each such
depasit

As per Para || of Annexure 1 Attached herewith.

i)

Details of investment in
Bonds,
debentures/shares and
unitsin
companies/Mutizal
funds and others and
the amount

As per Para Il of Annexure 1 Attached herewith .

Liv)

Details of investment in
M55, Postal Saving,
Insurance palicies and
investment in any
Financial instruments in
post office or Insurance
Company and the
amount

As per Para IV of Annexure 1 Attached herewith,

v

Personal loans/advance
Biven 1o any persomn or
entity including firm,
company, Trust etc.,
and ather receivables

As per Para V of Annexure 1 Attached herewith,

fr—
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from debtors and the
amount

(vi)

Motor Vehicles/
Alrcrafts/Yachts/Ships
(Details of Make,
registration number etec.
vear of purchase and
amount)

As per Para VI of Annexure 1 Attached herewith.

(vi)

Jewellery, bullion and
valuable thing(s} (given
details of welght and
wvalue)

As per Para VIl of Annexure 1 Attached herewith.

(i}

Any other assets such as
value of clalms/interest

As per Para VIl of Annexure 1 Attached herewith.

(i)

Gross Total Value

Rs. Rs,

£8,36,026.72

7,02,07,264.96

Note: 1. Properties in joint ownership indicating the extent of joint ownership will also have
to be indicated.
Note; 2. Each land or building or apartment should be mentioned separately in this format.

&l
No

Descripticn

Self Spouse
BIRENDRA JAYSHREE
KU

Dependent - 1
A

Dependent -2

i)

Agricultural Land
Location(s) Survey
number{s)

Area (total measurement
in acres)

Whether inherited
property (Yes/No)

Date of purchase in case
of self-acquired property

Cost of Land{in case of
purchase at the time of
purchase

Any Investment on the
land by way of
development
construction etc.

Approximate current
market value

A5 per Para | of Annexure 2 Attached herewith.

Mon- Agricultural Land:
Lecation(s)
Survey number|s)

Area (total measurement
in sq.ft.)

Whether inherited
property (Yes/No)

Cost of Land( in case of
purchase at the time of
purchase

Any investment on the

Fowm o Mnniome o mdl

As per Para |l of Annexure 2 Attached herewith.
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development,
construction ect.

Approximate current
riarket value

{iil)

Commercial Buildings
{including apartments) -
Location{s)

- Survey number(s}

| Area (total measurement

in sq. ft.)

Built-up Area (total
measurement In sq. ft.)

Whether inherited
property {Yes/No)

Date of purchase in case
of self-acquired property

Cost of property (in case

of purchase) at the time
of purchase

Any Investment on the
property by way of
development,
construction ect.

Approximate current
market value

As per Para Il of Annexure 2 Attached herewith,

(iv)

Residential Buildings
{includihg apariments)
-Location(s)

-Survey number(s)

Area (total measurement
in sq. ft.}

Built-up Area [total
measurement in s5q. ft.)

Whether inherited
property (Yes/No)

Date of purchase in case
of self-acquired prope

Cost of property (in case
of purchase) at the time
of purchase

Any investment on the
property by way of
development,
construction ect.

Approximate current
market value,

As per Para IV of Annexure 2 Attached herewith.

Other (such as interest in
property)

As per Para V of Annexure 2 Attached herewith.

(vi)

Total of current market
value of (i) to (v) above

Rs. 7,93,33,000/-

Rs. 3,85,00,000,-

HiIL

HIL

¥
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I give herein below the details of liabilities/dues to public financial institutions and government:
(Note: please give separate details of name of bank, institution, entity or individual and amount

before each item)
SLND | Description Self Spouse Dependent—1 | Dependent = 2
BIRENDRAA KUMAR JAYSHREE
(i) Loan or dues to
Bank/financial 1, Bank of India NIL NIL MIL
institution(s) 0.0. Afc No.
Name of the Bank 440727100011521
or financial Rs. 1,28,88,783.44
Institution, Amount | &s on 31.03.2017
outstanding. 2.Bank of India
Nature of Loan. Housing Loan Afec Mo,
A440775110000069
Rs. 28,63,124.00
As on 31.03,2017
Loan or dues to any
other NIL MIL MIL
individuals/entity
cther than - *
mentioned above
Mame(s), Amount
outstanding, nature
of loan
Any other liability MIL NIL NIL [
Grand tatal of Rs.1,57,51,207.44 ]
liabilities MiL ML MIL
{if) Government dues:
Dues to MIL MIL NIL MIL
departments
dealing with
government
accommaodation
Dues to department
dealing with supply | MIL NIL NIL NIL
of water
Dues to department prr
dealing with supply | NIL MIL NIL HIL -
of electricity
Dues to department
dealing with supply | NIL MIL NIL NIL
of
telephones/mobiles
Dues to departments
dealing with NIL NIL NIL MIL
government
transport{including
aircrafts and
helicopters)
Income Tax dues HIL MIL MIL MIL




¥

Service tax dues NIL NIL MIL MIL

Municipal/Property | NIL NIL MIL HIL
Tax dues

Sales Tax dues NIL NIL NIL MIL

Any other dues NIL NIL ML MIL

{iii) Grand total of all MIL NIL ° MIL MIL
Government dues 5

{iv} Whether any other | NIL NIL MIL MIL
liabilities are in
dispute, if so,
mention the
amount involved
and the authority
before which it is
pending

(9). Details of profession or occupation:
{a)Sef - INSURANCE SURVEYOR
{b) Spouse - HOUSE WIFE

(10) My educational qualification is as under:-  Intermediate.
COURSE NAME OF UBIVERSITY PASSING YEAR

1. B.E. (Electrical) Bihar College of 1976

Engineering, Patna

(Give detalls of highest School/University education mentioning the full form of the
certificate/diploma/degree course, name of the School/College/University and the year which
« the course was completed.)

¥
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PART -8B
11, Abstract of the details given in (1) to (10) of Part — A:
1 MName of the candidate BIRENDRA KLMAR
2 Full postal address RAJENDRA NAGAR, P.5.-
KADAMEUAN, PATNA =
1 800003
Number and name of the constitueney and State 143, TEGHRA ASSEMBLY
3 CONSTITUENCY, BIHAR
4 Name of the political party which set up the RASHTRIVA JANATA DAL
candidate (otherwise write ‘Independent”)
5 {i} Total number of pending cases where x
charges have been framed by the Court NIL
for offences punishable with
imprisenment for two years or more
{if) Total number of pending cases where
the court(s) have taken cognizance NIL
{other than cases mentioned in item (i)
) above] . K
] Total Number of cases In which convicted and
sentenced to imprisonment for one year or maore MIL
[except for offences referred to in sub-section (1),
(2) of section 8 of Representation of the people Act,
1951]. J
B i PAN of vear for which | Total income shown |'
last income
Tax return
A filed -
(a)Candidate AEAPKSS1IN | F.¥-2015-2016 | Rs. 31,05,801/-
BIRENDRA KUMAR
(b} Spouse ACCPIDD1ZD F.¥-2015-2016 | Rs. 18,00,997/-
JAYSHREE ;
{c) BIRENDRA AMGHBES13B | F.Y-2015-2016 | Rs. 4,15 868/
KUMAR HUF
) Details of Assets and Liabilities in Rupees
Description Self Spouse Dependent | Cependent - 3,
BIRENDRA IAYSHREE -1
KUMAR
A Moveable Assets Rs. 7,02,07,264.96 | Rs. B8,36026,72 | NIL HiL
(Tatal Value)
B. Immovable Asset NIL HiL
Furchase Price of
| self-acquired Rs. 75,97,667/- Rs. 17,17,000/- NIL NIL
immovable property
1l Development/const
ruction cost of As. 13,00,000/- Rs. 11,00,000/- NIL NIL
immovable property
after purchase {if
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| Approximate
Current market Rs. 7,93,33,000/- | Ms.3,85,00,000/: NIL NIL
price of -

[a)Self —acqulired
assets (total value) | Rs. 15,84,37,931.96 | s 5,01,53,006.72 MIL NIL
{Market Value)
(blinherited assets HiL
(Total assets (Total
Value)

9 Liabilities

HIL MIL NIL

(i} | Government dues NIL NIL NIL NIL

(Total)

(i} | Leans from Bank,
Financial Institutions | M- 157.51,907.44 NIL NIL NIL

and other (total) a

10 Liabilities that are under dispute

(i} | Government dues NIL MIL NIL NIL
(total)
(if} | Loans from Bank,
Financial Institutions | N NIL NIL NIL
and other (Total)
11 Highest educational qualification:- B.E. (ELECTRICALS) frof Bihar College of
Engineering in 1976 (Give detafls of highest School/University education mentioning
the full form of the certificate/diploma/degree course, name of the
School/college/University and the year in which the course was completed.)
VERIFICATION
|, the deponent, above named, do hereby verify and declare that the contents of this
 affidavit are true and correct to the best of my knowledge and belief and no part of it is
false and nothing material has been concealed there from, | further declare that:-
(a) There is no case of conviction or pending case against me other than those
'mentioned in items 5 and & of Part A and B above;
(b} 1, my spouse, or my dependents do not have any asset or liability, other than
those mentioned in Items 7 and 8 of Part A and items 8, 9 and 10 of Part B
above.

Verified at ... %on. this, s Aay OF currimmmnisnan snane s

DEPONMENT "“'

Note: 1. Affidavit should be filed latest by 3.00 PM on the last day of filing nomination,

Note: 2. Affidavit should be sworn before an oath Commissioner or Magistrate of the
First class or before a Notary public.

Mote: 3. All column should be filled up and no column to be left blank. If there is no
information to furnish in respect of any item, either “Nil” or “Not applicable™. As the
case may be, should be mentioned’

Note: 4, The Affidavit should be either typed or written legibly and neatly.”

S
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SR) BIRENDRA KUMAR

ANMEXURE-1; DETAILS OF MOVABLE ASSETS ©
IL Detall of deposit in Bank accounts(FORs. Term Deposits snd all siker types of deposits (nchuding saving accouniz), Deposits
wiith Financlal institutions, non-Banking Financial Companles and cooperative socleties and the amount in each such depasit.

FARTICULARS WATURE OF DEPOSIT AMOUNT
A, BIRENDHA KUMAR In Savings/Current Account
in Biank of india, Ceniral Bank of india, Canara Bank, Stale
Bank of India, The Tapindu Co-cperative Bank Lid, Axis Bank,
HOFC Bank, Indusind Bank & Kotak Mahindra Bank Lid S2TE0R9 46
In PPF Account
State Bank of India 2961075.24
In FO Accownt
iﬂlﬂﬁ of India, Central Bank of india & The Tapindu Co-Cperative
Bk 11739945 46
1BIFIEHEIH-'L KUMAR In FO Account
Jointly With Father Bank of ndsa 21022581.268
Shri Ram Balak Mahto
44999691.42
B. MRS, JAYSHREE In Savings/Current Account
(SPOUSE) In Central Bank of India, Canara Bank, Stale Bank of India,
Tha Tapindu Co-oparative Bank Lid & Indusing Bank 1TTEAE2 64
In FD Accaunt &
Caniral Bank of india & Tha Tapindu Co-Oparative 431562700
EDB2579.64
I .Detalls of investment in Bonds, debenturesshares and wnits In companiesMutual funds and
others and the amount i
HATURE OF INVESTMENT AMOUNT

A BIRENDHRA KUMAR

i) SHARE IN INDIAN CO. (At Cast)
{Markel Value Rs. 30618262.31)

Rs, 1,70,99,016.34

[SPOUSE)

i) MUTUAL FUND (At Cost) Re. 67,77.380.17
(Markal Valva Re. 1165TT15.08)
i} BONDS Hil
i) DEBENTURES Hil
B, MRS, JAYSHREE 1) SHARE I INDUAN CC, Hil
(SPOUSE) |9} MUTUAL FUND (At Cost) Rs. 5,93,447.08
(Markel Vialue Rs. TO2863.38)
) BONDS - Hil
) DEBENTURES - Hil
¥, Detalls of investment In NS5, Postal Saving, Insurance policles and Imvestmert in any Financlal
Instruments In post office or Insurance Company and the
PAATICULARS HATURE OF DEPOSIT AMOUNT
A. BIRENMDRA HUMAR HIL NIL
B. MRS, JAYSHREE HIL HIL
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V. Personal loans/ sovance ghen 1o Bny persan of sntity including fiem, company, Trast etc., and
other recalvables from debtors and the amount

PARTICULARS BESCRIPTION VALUE
A, BIRENDRA KUMAR ML MIL
B, MRS, JAYSHREE MIL ML
[SPOUSE)
Vi, Miobor Vehicles) Alreratts ¥ aehts/Ships (Detalls of Make, registration number ¢, year af
purchase and amount)
FARTICULARS DESCRIFTION VALUE
&, BIRENDRA KUMAR ML, HIL.
|B. MRS, JAYSHREE NIL HIL.
(SPOUSE)
Wik, JeweBery, bulllon and valuable thingis) (ghven detalls of welght and value)
FARTICULARS DESCRIETIGN VALLE

A BIRENDRA KUMAR

i} GOLD ORMAMENTS, JEWEWRERIES INCLUDING PRECIOUS
STOMES & SILVER ARTICLES

i} GOLD ORMAMENTS, JEWELLERIES INCLLIDING PRECIOUS

*
RS 7,00,000.00 (APPROX)

B. MAS. JAYSHREE STOMES & SILVER ARTICLES RS 20,00,000.00 (APPROX.)
(SPOUSE)
|
Wi, Asry other assets such as value of daimd finterest
PARTICULARS DESCRIPTIGN FMGUNT

5. BIRENDRA KUMAR In Savings/Current Account with BANK OF INDIA, PATHA RS, 12,16.,531.10
{HUF) {1/3RD INTEREST) .

VALUE OF 1/9R0 INTEREST Rs. 4,068,177/
B. MRS, JAYSHREE ML, HIL.

[SPOUSE)

e
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